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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION
New Delhi, the 29th May, 2026

S.0. 2735(E)— Whereas by the notification of the Government of India in the Ministry of Road Transport

and Highways, 1281(E) Dated:11/03/2026 , published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway Act, 1956 (48 of 1956)
(hereinafter referred to as the said Act), the Central Government declared its intention to acquire the land specified
in the Schedule annexed to the said notification for construction of Toll Plaza Maintenance, management and
operation of NH-26 in the stretch of land for construction of Tel bridge with approaches at Km. 126.744 in the
district of BALANGIR in the state of ODISHA

And whereas the substance of the said notification has been published in “The Times of India” dated
14/04/2026 , “PRAGATIBADEE” dated 15/04/2026 ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and
settled the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;
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Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the
land specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall

vest absolutely in the Central Government, free from all encumbrances.
SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH26 in
the stretch of land for construction of Tel bridge with approaches at Km. 126.744 in the
district of BALANGIR in the state of ODISHA

| State: ODISHA I District: BALANGIR |
SI. No. Survey/Plot Number ([Type of Land Nature of Land ||Area Name of Land
(in Hectares) Owner/Interested
Person
Lt 2 L3 L 4 L5 L6 |
| Taluk: Saintala |
| Village: Belgaon |
1 1100/1342 Government Nadi 0.664 Revenue department
,Govt. of odisha
2 541/1296 Private Maal mamuli 0.022 Sukru Thapa, Chatru

Thapa, Hira Thapa,
S/o. Sadhana Kuanr
Thapa, Chelia Thapa,
Pandharu Thapa S/o.
Ghasi Thapa, Kandaru
Tahapa S/o. Srimukha
Thapa, Chalabalia
Thapa S/o. Jila Thapa,
Makaranda Thapa S/o.
Tankadhar Thapa,
Makaru Thapa S/o.
Jama Thapa,

3 542 Private Mal Mamuli 0.144 Sukru Thapa, Chatru
Thapa, Hira Thapa S/o.
Sadhana Kuanr Chelia
Thapa, Pandaru Thapa
S/o. Ghasi Thapa,
Kandaru Thapa S/o
Srimukha Thapa
Chalbalia Thapa S/o.
Jila Kuanr Thapa
Makaranda Thapa S/o.
Tankadhar Thapa
Makaru Thapa S/o.
Jama Thapa

4 542/1224 Private Mal Mamuli 0.003 Ananda Majhi Ambika
majhi Ketaki Majhi
Putani Majhi S/o.
Sidha Majhi Jamu
Majhi Damani Majhi
So. Dharmu Majhi

5 544 Private Mal Mamuli 0.299 Makaranda Thapa S/o.
Tankadhar Thapa

6 551 Private Berna Mamuli 0.015 Sukru Thapa
Chatru Thapa Hira

Thapa S/o. Sadhana
Kuanr Thapa Chelia
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Thapa Pandharu Thapa
S.o. Ghasi Thapa
Kandaru Thapa S/o.
Srimukha Thapa
Chalbalia Thapa S.o.
Jila Kuanr Thapa
Makaranda Thapa S/o.
Tankadhar Thapa
Makaru Thapa S/o.
Jama Thapa

555

Private

Berna Mamuli

0.228

Sukru Thapa Chatru
Thapa Hira Thapa S/o.
Sadhana Kuanr Thapa
Chelia Thapa Pandhru
Thapa S/o. Ghasi
Thapa Kandaru Thapa
S/o. Srimukha Thapa
Chalbalia Thapa S/o,
Kila Kuanr Thapa
Makaranda Thapa S/o.
Tankadhar Thapa
Makaru Thapa S/o.
Jama Thapa

556

Private

Berna Mamuli

0.236

Prasadi Putel S/o.
Manchan Putel

566

Government

Patit

0.118

Revenue department
,Govt. of odisha

10

567

Private

Ata Mamuli

0.18

Lokanath Majhi
Biswanath Majhi S/o,
Bhakachand Majhi

11

567/1179

Private

Ata Mamuli

0.023

Lokanath Majhi
Biswanath Majhi S/o,
Bhakachand Majhi

12

568

Government

Bandhali Adi

0.202

Revenue department,
Govt. of odisha

13

569

Government

Bandha Aadi

0.057

Revenue department ,
Govt. of odisha

14

570

Private

Bahal Pani dui

0.098

Lokanath Majhi
Biswanath Majhi S/o,
Bhakachand Majhi

Total

2.289

[F. No. RO/BBSR/11017/LA/97/2016/3D]
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